IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
ALLAHABAD BENCH, |[ALLAHABAD,

ORIGINAL APPLICATION NO, 3P9 of 1993,
this the 20th Dav of Marciy 2001,

HON'BLE MR, RAFIQ UDDIN, MNMEMBER (J)
HON'BLE MAJ.| GEN., K.K. SRIVASTAVA, MEMBER(A)

——— - — - ——— . " g S G . S — - - ——— S " G SO S — - =

pramod Kumar Sharma, aged|pbout 33 years, s/o sri Harish
Chandra Gauf, resident of|pillage Fatehgarhi, P.Q. Kalena,
District Bullandshahar, Ex4postal Asstt., Head Popt Officge,
Khurja.
«+e Applicanty
By Advocate |: Sri B.P. Srﬂwasﬁava.
| ersus.

ynion of India through thf Secretary Ministry of|pPost

and Telegraph, New Delhi.

> 2 o post Master GeneHal,Agra. . A
3% Supdt, of Post Oﬁfices, Bulandshahar, \\>
: 4., post Master Head|lpost Office, Khurjae.

« o[« Respondents,

By Advocate |: Km. S. Srivfstava.

w4

OHDER ( ORAL )

RAFIQ UDDIN, MEMBER (J)

It appears that fn the year 1982, an advertisefent

({4

was published in the dail# News Paper for fillinmg-up th
post of Reserved Postal Agstts. The applicant was

also applied for the said||post and was selected fon the
basis of the marks obtainéd in the High School Hxaminatfion.

Accordingly, the appointmgnt order was issued tg the

applicant by the Supdt. @f Post offices, Bulandshahar
(respondent no.3) on 2.7.&3. The applicant’ claims that

. after his selection, he w§s required to deposit ghe
original certificates oflligh:' School and Intdrmediate

Examination| and Markshgets, Accordingly, he gubmitted

{
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the originall Certificatefl & Marksheets of High Bchool and

Intermediate examination|glongwith the provisional marksheet

—Aen)
11.7.1983, | After the appficant having been medically fiit,
" .

the applicaht was ordered| to send for training #o Meerut

Oof B.A., which he had pa;red from Meerut Univers$ity, on

Local Training @Glass Weedf. 15,9,1983 to 29,11,1983 vide
order dated|6.,9,1983, THé applicant completed #he aforlesaid

training on 29.11.1983. :Whe applicant was alsd ordereg

to be sent for practical‘ raining vide order dated 22,11,1983
- After completing the pracflical training, the applicant was
posted as postal Assistanil on 12.12,1983 (Annexufre-6 to! the
OeAs)e INn the meantime, Hghe applicant was also fransferred
from Bulandshahar to khurﬂa: Head Post Office, Quere he

was discharging his dutiel as Postal aAsstt,

24 The applicant clifims that he had received the
letter dated 8.6,1988 in which he was asked to submit
the original|High School dfrksheet. The applicant, however,
could not deposit the aforésaid document‘because he had
no copy of High School Mdftksheet., The applicany was,
nowever, vide order dated|s.8.1984 communicated'by the
Post Master, Khurja that oﬁ the basis of the ordar dated

4.8.84 passed by the Supdtd of post Offices, Bulandshahar,

the applicant is being rellfeved Oof his duties, a @Wopy of
which has been annexed as ghnexure no, 1 to the oLA.

The applicant claims thatlhe was never served wikh the
letter dated 4.8.84 issued|by the Supdt of post Offices,
Bulandshahar, The applicani, thereafter, submitted an
application[§;8.84 in whiclll he hag requested for|reinstate-

ment as well as the paymenk of salary w.,e.f, 1,7!84, a

copy of which| has been anngked as Annexure no., 13{to the 0.2,
The applicant dia not receiye any reply from the Fespondents,
hence he sent|a iegal notidé under section 80 C.pJc. on
1.9.1984, but|no reply wasyiven to the said notice, 1t

- is further stated that the WHespondent no,3 namely [Supdt. of

Post Office, Buléndshahar,‘]odged an F.I.Re. againgt the

AUl
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for the applicant to wait
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